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MORARKA): Rameshwar  Singhji,
please conclude.
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THE VICE-CH VIRMAN (SHRI R.

R. MORARKA): Th, House stands
adjourned to mee , again at 2.30.

The House then adjourned for
lun h at forty-seven minutes F
ast gne of the clock.

Th, House rea, sembled after lunch at
thirty-three n jiutes past two of the clock,
The Vice-Chairman (Shri . Sawaisingh
Sisodia) in the Chair.
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PAPERS LAID ON THE TABLE—
contd.

Notification of the Ministry of
Finance (Department of Revenue) and
related Papers

SHRI MAGANBHAI BAROT: Mr.
Vice-Chairman, Sir, I beg to lay on the
Table, under section 159 of the Customs
Act, 1962, a copy (in English and Hindi)
of the Ministry of Finance (Department
of Revenue) Notification No. 154fF[ No.
347|1178-TRU (Pt.) dated the 29th July,
1980, together with ,n explanatory not,
thereon.

[Placed in Library. See No. LT-
1176|80].

SHRI SHIVA CHANDRA JHA
(Bihar): Why was it not included in the
list?

THE  VICE-CHAIRMAN  (SHRI
SAWAISINGH SISODIA); Discussion
on the Appropriation Bill continue.

THE APPROPRIATION (NO
BILL, 1980—contd.

SHRI V. B. RAJU (Andhra Pradesh)
Mr. Vice-Chairman, Sir, the Finance
Minister in his speech, had observed in
th, following manner:

"A, there is a great deal of inflationary

potential in the country, the prime
objective of our policy will be to
achieve price stability."

Mr. Vice-Chairman, Sir, th, Appro-
priation Bill should be examined
against this background and it should b,
seen ho,, far the amounts that are being
appropriated for various heads of
account will help in stabilising the price
structure. It is no use talking about
many things which w, may no* be able
to tackle or making any promises which
may not be fulfilled.
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Sir, ther, ar, two problems that the nation is
facing on the *°~ nomic front. One is inflation.
The other is the negative growth fate, to which
I referred yesterday. Sir, what is the strategy?
I would suggest that the medium term strategy
should be: save the economy from the
bureaucratic strangulation. I hope the Minister
appreciates this. We have mare administration
than is nece. ssary, than we require. In fact,
the administration has not only become a
Brake Inspector but sometimes a brake.
Everything has actually been reduced to
bureaucratic action. This is an arena or an area
in which the Government must demonstrate
all its capacity and must exercise its mind and
see that as far as possible the economy is
released from this strangulation, I call it.

Then the second is: Save it from the
continued molestation by the speculators and
the hoarders. Sir, I would put it that today in
India it is more profitable not to produce than
to manufacture anything. With the availability
of the bank finance, you can build up your
inventory and wait for a year, and the
inflationary climate v/ill get you a 20 per cent
profit. The same commodity which you have
preserved or which you have brought under
your inventory for the manufacture of certain
goods, when sold in the market, gets a higher
price. Secondly by under-manufacture or by
not manufacturing to the capacity, by creating
a scarce market, there is a premium available
for the commodity. Take for instance, the
Bajaj Scooter. It has a premium of Rs. 5,000
to Rs. 6,000 Our tall talk is that we actually
produce more scooters. It is economising on
fuel, no doubt. An vehicle for the middle-class
people and the low-income people, has a
permium. *Cement has a premium. All of a
Sudden how can cement be scarce? At one
stage we were exporting cement. If you pay
Rs. 52 for a bag any quantity of cement is
available in the market. How is it available?
How are the tall buildings going up?
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Construction of 6-storeyed, 7-storeyed,
buildings is going on. For the common man,
to get one bag of cement, it becomes very
difficult.

So, to create a scarce market is to the
advantage of three people. These are the three
forces which are playing havoc in our
country. It is advantageous to an unscrupulous
trader and a manufacturer. That is one
category. It is advantageous and it is
profitable to a corrupt civil servant, and these
two get protection under the umbrella of a
corrupt politician. These three have conspired,
and the misery is actually being felt by the
millions. Sir, this is the state of affairs, and,
therefore, the economy must be saved from
the bureaucratic strangulation and from the
onslaught of the unscrupulous
manufactureres, traders, hoarders and
politicians. How could it be done? It is not for
me to suggest because I am not at the helm, I
am not at the steering. It is for those who
claim that they have got a massive mandate,
to take bold steps. I do not find any such
thrust in this Budget, such bold venture in this
Budget.

Let me say a word about what I was telling
yesterday. We talk about savings. There are
savings in the country. Savings is not a
problem. I hope the Minister will agree with
me that in the long-term perspective savings
must actually go on increasing. Without
savings there can be no investment, and
without investment there can be no growth.
But I can tell you that in 1950-51 the savings
were only 6.82 per cent; in 1960-61, after a
decade, they were 9.98 per cent; in 1970-71
they were 13.23 per cent. At this moment they
are about 21 per cent. Therefore, the problem
is not of savings. How these savings are
applied, is the question. But I am sure that
they are being misapplied. The other day we
were discussing on the floor of this House
how bank finances, how mobilised savings,
how private savings, how household savings,
were misapplied in sick industries. And I
mentioned on an earlier occasion also that 344
large and medium undertakings,
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whose eligibility 3 Rs. 1 crore and more for
borrowing from the banks, were considered to
be sick and Bs. 1,600 crores oj bank finances
were involved in them I do not know whether
any pie .vill come out of it. We had a merge
scheme for merging a healthy unjt with a sick
unit. What has happerad to that scheme?
Nothing has happened. The sickness is
growing, Mr. Minister. | want this matter to be
thoro ighly probed. Otherwise the banking
organisation is going to face a crisis—not only
the banking organisation but even the term-
lending insti utions. In answer to a question,
th< Government has iupplied the infoi mation
that a sum of Rs. 197 crores of institutional
finance is also involved in 322 sick units,
large scale and m idium scale. We do not
know what is happening in the «mall scale
indus ry. We have six lakhs of small cale units
in this country. I am tc Id that many are
simply on the verge of closure. What is the
state of affairs there? We do not know. Sir,
this is the state of affairs.

Then I would ome to the Budget deficits.
Deficits by themselves are not so harmful. But
for what purpose are you usini? these budget
deficits? The budget deficits were meant
actually to meet i situation of development.
When ve do not have resources, either w«
borrow from outside or borrow f om inside or
we fall back upon tie reserve money. But an
instrument which was meant for development
s being used for current consum] tion. The
whole trouble has arisen because these budget
deficits are being wused for current
consumption and not for development. That is
why we are seeing this inflationary tendency
also in this country. How do these deficits
actually emerge? On< reason is, through
various types of fjbsidies. One economist has
estimated that direct and Indirect subsidies
which are given to various categories, may
amount to Rs. 2,500 to Rs. 3.100 crores. We
have worked out the ° it “*b subsidies. They
are about Bs. 1,800 crores. But
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there are various types of indirect subsidies,
and the total amount of subsidies goes up to
Rs. 2,500 to Re. 3,000 crores in our economy.
And no economy can survive on subsidies,
Now, this is one of the reasons for th« budget
deficits.

Another reason, as I said yesterday, is the
rapidly increasing non-developmental
expenditure. And lastly, there is the growing
defence expenditure. Sir, if you see the
magnitude of the growth of non-
developmental expenditure, out of a total
expenditure”—that is, both revenue and capi-
tal—of Rs. 5,245 crores in 1971-72, that is,
ten years ago, the non-developmental
expenditure at that time was Rs, 2,930 crores.
Sir, today the non-developmental expenditure
is Ra. 9,532 crores—a growth of 34 times in
ten years. Sir, there is actually a technique
that is being employed to conceal the dust
under the carpet. They categorise it as
"developmental expenditure". But there is no
real development at all. Again for estab-
lishment, for motor cars, for telephones, for
house-building, for office-running ...

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Mr Raju, you
have to conclude.

SHRI V. B. RAJU: Just two minutes, if
you will permit me. I do not know how many
minutes I have taken yesterday.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA): Seven minutes
were allotted to you and you have taken 12
minutes.

SHRIV. B. RAJU: Yesterday?

THE  VICE-CHAIRMAN
SAWAISINGH SISODIA): No, today.

(SHRI

SHRI V. B. RAJU: Only two minutes; kindly
give me. Sir, in the ) name of
development, in the name of 1 ~ Plan, much of
non-developmental expenditure is being
incurred. Parliament does not have an
opportunity 1 to probe into these things. In
fact.
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the parliamentary control on the public
finances of this country is the least. There is
an article in the Constitution that Parliament
can pass a law fixing limits on the borrowings
by the Government. The public borrowings by
this Government have exceeded Rs. 40,000
crores. Parliament has no control over it. And
the interest paid on that borrowed money is a
charged item; it is not even voted. Parliament
ha, the least control on the public finances of
this country. And the expenditure that is being
incurred in the name of plan and development
is mostly non-developmental expenditure. It is
just dust under the carpet, (lime bell rings.)

I will just touch upon some subjects
without elaborating them. Take, defence
expenditure. We cannot open our mouth in the
name of security of the country. So, any
amount can be spent. It lias exceeded Rs.
3,000 crores and annually it is growing by Rs.
300 crores. The question is whether it is all
necesary. The Parliament has no opportunity
to scrutinise it because under the cover of
secrecy we cannot discuss it. I would like the
Parliament to have a session in camera just to
go into the defence expenditure. Science and
technology have intruded into our defence
system. From horse we came to tank in the
first war, from tank we came to aircraft in the
second world war and now aircraft has no
relevance. Today it is the day of missiles.
Many important developments have taken
place about which we do not know. Therefore,
this defence expenditure has to be gone into.

Indebtedness is growing. The liabilities of
the Government of India are growing and have
exceeded the Rs. 50.000 crores limit. Public
debt has crossed Rs. 40,000 crores. And the
most gruesome situation has been reached in
regard to relationship between the Union
Government and the State Governments.
The debts in-
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curred by the State Governments and Union
territories have exceeded R*. 17,000 crores
and they have been reduced to municipalities.
This sort of financial problems we have now
will lead us to chaos and will place us in such
a position from which we cannot escape.
Therefore, Parliament must be allowed bigger
scope in the affairs of the Government in
regard to financial matters. The Financial
Committees of Parliament such as the Public
Accounts Committee, the Estimates
Committee and the Committee on Public
Undertakings must evince greater interest.
Look at the figures of losses incurred by our
public sector undertakings. It is simply
painful, after having invested over Rs. 15,000
crores on them. What is the return we have?
What is the dividend? Out of all the 176 units,
we have only Rs. 76 crores. Sixty-nine public
sector undertakings have suffered huge losses.
Coal India alone has accumulated a loss of Rs.
695 crores. This is the performance of one
undertaking. A recent balance sheet of all
these public sector undertakings indicates that
their cumulative losses have exceeded Rs.
1,800 crores. Our economy is in shambles. I
can make only this observation. Thank you.

SHRI KHURSHED ALAM KHAN (Uttar
Pradesh) < Mr. Vice-Chairman, the Budget for
the year 1980-81 is unique in more than one
way. Really speaking this is for the first time
that a balanced budget has been presented,
'balanced' in the sense that the approach has
been balanced. The budget presented a
realistic approach which was not adopted in
the previous years. It is obvious particularly
from the fact that 60 per cent of the provision
has been made for the developmental
expenditure and this will yield rich dividends
in years to come. Besides reliefs and conces-
sions of the order of Rs. 350 crores without
any corresponding heavy dose of fresh taxes
have been another very peculiar feature of this
budget. In the last year's budget, additional
taxation to the tune of Rs. 665 crores was
levied and that too after leaving a
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hig gap of defi :it which has been
inherited by the present Finance Minister
and this las been his real problem. It will
r )t be out of place to say that the P esent
Finance Minister has inherited a rich
legacy of fiscal and allied lifficulties from
his predecessor. Therefore, he had to
adopt a very re ilistic approach and this
he has do e. That is why this has been
accbdmed as a realistic budget by all tl e
people in the country. Now, wha has
happened as a result of the p evious
Budget which has completely unbalanced
our economic structure? It has resulted in
a very high ra e of inflation which has
been further aggravated by the hike in the
pric es of crude and other petroleum
products. This, as you know, is causing a
drain on the reduced foreign < xchange
which we had to experien e when we took
over the Governmen from the previous
administration.

Sir, it is obvious that the conditions of
the people living below the poverty line
can be improved only by an increase in
employment opportunities, their
productive capacities and in the level of
their w iges and earnings and this is the
main objective which the Finance
Minister has in view and with this
objective in view he has framed the
proposals of this Budget and I think tl is is
the basic thing which we have to keep in
view. The present inflationary conditions
are directly attributable to the previous
year's Budget vhen we were told that
there might be only an increase of about
one per cent in the prices. But we have n
w seen that this one per cent increa be has
gone up to a 25 per cent inc.-ease in the
prices of all the essentia commodities. Sir,
before I mention anything else, I would
like to >riefly mention something about
ou Commerce Ministry. I would partici
larly like to say that the Commerce
Minister wrote sometime back to the
States urging upon them to take a ;tion
against the antisocial elements indulging
in hoarding of and blackm irketing in the
essential commodities under the Preven-

[29 JULY 1980]

(No. 3) Bill, 1980 206

tion of Blackmarketing and Maintenance
of Supplies of Essential Commodities
Act. I would like to know how some of
the States have flouted this. They have
not co-operated with the Centre and this
is causing a lot of problems to the people
of those States. Similarly, I would also
like to mention here that handicrafts and
hand-looms have their importance in our
national economy. They are known for
thei, labour-intensive character and they
are widespread in the country. It is an
important economic activity and provides
gainful employment to all the weaker sec-
tions of the society. This sector possesses
vast employment potential for expansion
and  generation of  em-polyment
opportunities. But everything does not
seem to be all right with this sector and,
therefore, I would request the honourable
Minister to pay special attention to thia
matter and see that full benefit is derived
out of this and full advantage is taken of
the opportunities available in this sector.

Now, as regards the Communications
Ministry, it is a known fact tha* the
performance has not been to our
satisfaction or to our expectation and it is
not as we were expecting from this
Ministry. Most of the criticism is against
the Department of Telephones in this
Ministry and I think most of the criticism
is justified. Much has been said about it
and, therefore, I would not like to
elaborate on it. But I would only like to
suggest that something should be done to
improve the telephone services in this
country and done early.

Now, Sir, item 29 of the Appropriation
Bill pertains to the Archaeology
Department of our country. This is
another important Department which is
responsible for the proper maintenance
and upkeep of our monuments and for the
wear and tear maintenance of our
national and world-famous monuments.
The state of these monuments leaves
much to be desii ed and our national
monuments like
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the Qutab, Red Ford, Fatehpur Sikri and the
Taj are the richest heritage of our country and
they are slowly dying and decaying. I would
particularly like to mention the Taj here
because the Taj is such a rich national heritage
that it is a great attraction for the tourists from
abroad. But we are sorry to say that this
national monument is gradually and slowly
dying and you can see that the signs of decay
are visible all over the building and the marble
slabs have developed blisters even. They are
not going to replace them and even if they are
going to do it, it should be done well in time. If
we are not going to do it well in time, I am
afraid, we will not have the Taj in this country.
Sir, agricultural property is exempted from
wealth tax because, as you know, the ceiling
imposed on agricultural property really does
not leave much scope for any kind of taxation
on it. But I would like to mention here that in
the case of estate duty the exemption is Rs.
50,000, which was fixed some time back, in
1952 or 1953. At that time, Rs. 50,000 had
some value. But now Rs. 50,000 has no value.
Even if you build a small house, it costs more
than Rs. 50,000, and after the death of a person
the successor or those people who inherit that
property get into difficulty. And, therefore, it is
necessary to have a second look at this
exemption.

Sir, regarding the capital gains I would
suggest that previously in the case of capital
gains if the money was deposited in the
nationalised bankt for a period of three years,
then nff capital gains tax was paid, but at the
same time Government had no money for
circulation. It is for consideration whether the
Government is benefiting bv the present
system or it was benefiting more by the
previous system and, if necessary, if you
increase the period from three years to five
years. T suppose more money will be
available for circulation and use.
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Sir, similarly I would like to mention that in
the case of wealth tax, one car is exempted.
Now, the value of the car is around Rs.
25,000/-, I suppose. I do not know which car
comes for Rs. 25,000/- these days. The
minimum price of car in India is about Rs.
55,000 and, if I am correct, then this must be
looked into and we must adopt a realistic ap-
proach.

I now come, Sir, to the Ministry of Health.
The Constitution of India lays down that the
State shall strive to raise the level of nutrition
and the standard of living of its people, and
the improvement of public health is among its
primary duties and functions. Now, can we
really, honestly say that this is being done?
What is the position today in our hospitals?
There are strikes every day. There is go-slow
every day. Then there is the shortage of
medicines. There is the shortage of beds and
there is shortage of hospitals. So, it is
absolutely necessary that more provision
should be made for hospitals and for medical
care of the people, because this is one of the
essential items and we need more hospitals
and better care of health.

Sir, the Ministry of Home Affairs
allocations are quite generous. The. well-being
of our people should be there. The people—
particularly the minorities and the Scheduled
Castes and Scheduled Tribes—have a feeling
of uneasiness, and that feeling of uneasiness
has to be removed by improving the law and
order situation. There has been a long-
standing demand for a para-military force. I
do not understand why there is delay in having
a mixed type of para-military force, because
this will go a long way in restoring the
confidence of the weaker sections of the
people in those forces which are responsible
for maintaining law and order at the time of
communal riots or other tension*.

Sir, similarly, I would like to P°int out that
the Minorities Commission has been
appointed. But what is its
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function? It is cnly an advisory body. Nobody
ca es for its report. Nobody cares fo its
suggestions. And, therefore, thi j Minorities
Commission should bi given statutory power,
or otherwb , it should b, abolished, because 1
'‘eel that whatever expenditure we are
incurring now on this Minorities Cc amission
is waste because they are not doing any use-
ful work. And it s no fault of theirs because
we have *°t equipped them, we have not give
n them adequate powers, we have i°t
provided them necessary facilities to do their
work not only at the C entre but even in the
States. This i; a matte, for the Home
Ministry to consider. 3 P.M. Sir, another
Commission that has been appointed is the
Subordinate Ser -ices Commission. This
Commission ¢ msists of only two people,
chairman nd Member. Why can't we have thj
ee or fou, Members? This Comn ission is like
the U.P.S.C. If they have to perform thei, task
of recruitment, they have to be provided
facilities. Th, Commission should b;
expanded and provided with one or two more
Members.

Ny doubt the Finance Minister has been
very liberal, comparatively, this time. But it is
sti 1 not enough. Adequate funds have not
been provided for essential servi es for the
capital. The population of Delhi is more than
6 million now and we have to provide at least
th, essential services for these 6 million pe-
pie. What i; happening today? Ev n the
essential services have been oi.tstriped by the
requirement of the people. The main problem
is the transport. Water supply and electricity
ar, also main problems. It is, therefore, very
necessary that additional al ocations should
be made for these items for Delhi. Transport
problem, particularly in a big or metropolitan
city, cannot be Bolved by operatii ga few
hundred
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or a thousand buses. We must provide
something better. The only solution that can
meet the requirements of a city like Delhi is
the rapid transport system. A rapid transport
system should be provided for Delhi
irrespective of the cost involved because cost
js not the only consideration. The
consideration is that the people should get the
facility and that facility has to be provided
and should be provided as early as possible.

The Ministry of Transport is responsible
'fo, the transport problem of th., whole
country. India is one of the countries which
has the largest network of roads. Therefore,
we have to ensure that proper type of trans-
port facilities are provided not only in the
metropolitan cities, but also im rural areas
and in urban areas and also for long distance
traffic. Some time back, about 5000 national
permits were issued. Are these 5000 permits
adequate to meet the requirements of the
people o, is there "°d for augmenting this
number? Somebody has to examine this
question and come to a conclusion on a
realistic basis because we find that thera is
difficulty in transporting the essential
commodities required by th* people. If the
Railways are not in a position to provide
adequate  number of  wagons  for
transportation, then it is all the more
necessary that the road transport services
should be augmented and they should
supplement rail transport service.

Sir, another Ministry about whicn I would
like to mention is the Minii-tr, of Tourism. As
is well known, tourism is one of the biggest
foreign exchange industry in th, world. We
are not having our due share of thi* industry.
We have so mucTfto offer in this country fo,
tourists from abroad. But the whole problem
is that at the
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moment we have no definite tourism
policy. At the moment, what is
really necessary is that ~we  should
provide more infra-structure and that
inJra-structure  should be of  the
acceptable national standard. In this
infra-structure,  transport is one of the
most important factors. Hotel is
.another important factor. There
should be all the other allied facilities
including air travel facilities in the
country.  If necessary, we have to
increase  the air  facilities  for
tourist, because the tourists who
come t, this country these days do not
corns for a long time. They normally
come for about 2 to 5 days and during
these 5 days they want to do the
whole country. India is a big country
which they cannot do in four or five days
if there is no necessary infra-structure
available. In 1980, we expect about
8.2 lakh tourists.  The project  for
81—901is 3.5 million tourists with 15
per cent growth rate per annum. In
1968—78, the growth rate was 12 per
cent per annum. Therefore, I feel
that thiy growth rate of 15 per cent is not
very realistic. And in 1990, if we expect
that 3.5 million tourists will come,
then what are ou, plan, to cater to these
tourists, what are our plans for creating
additional, basic tourist infra-
structure? In 1979, the growth rate
was 2.2 per cent as against '6  per
cent in 1978. So,, it seems that there is
something wrong with this  Ministry.
And they have to do something  to
ensure that the tourists get necessary
facilities and facilities of the standard
that they require. ~Marketing facilities
for the tourists seem to be defective
although the per capita expenditure in
our case is much higher when compared
to the marketing expenditure of the
neighbouring countries like Pakistan,
Cevlon and others. Therefore,
something has to be done about it and
done early.

Sir, in the last, I would like to know
one thing from the hon. Minis-
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ter. The Fifth Finance Commission made
some recommendations and those
recommendations have also been im-
plemented. After the implementation of
those recommendations, i want to know
whether the Ministry at any time had
reviewed the implementation and seen
what benefits the States got, whether the
financial position and the fiscal policies
of the Government got any benefit ,s a
result of the Fifth Finance Commission's
Report. If not, what is the constraint
there? How can it be removed in the
shortest possible time?

Apart from this, Sir, another important
Ministry is the Ministry of Works and
Housing. They have sufficient and
adequate allocations. But they have to do
a lot of things. At present the housing
problem, particularly in the metropolitan
cities is very acute and, therefore,, they
have-to adopt a crash programme of
providing houses for the lower income
group people so that these people nave a
roof over their head, and they are not
worried about accommodation v/hen they
are transferred to these cities. And some
are still living in ramshackle houses, just
as in the Old Delhi. For instance, Sir, if
you go to Old Delhi® within the walled
city, the density of population is about
800 per square mile. But these people are
living in dilapidated old houses, and these
housesi now need to be demolished and a
better type of houses should be provided.
And, Sir, a> scheme was prepared for this
in 1940 and it is still to be implemented
And it is necessary for the Housing
Ministry to do something about it and do
it early.

Sir, another thing which is important
and which should engage the attention of
the Ministry i, the pollution of air, water
and atmosphere. Particularly  this
atmospheric pollution is causing great
damage to  historical ~monuments,,
specially in Agra, Jaipur and Delhi
regions. And something has to he don,
about it. For instance, in Agra, there are
200 boun-dries. Then there is a power
house
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in Agra. Over ; nd above these, there is a
shunting yt rd in Agra. And all these are
constc ntly emitting smoke and gases
whicl are causing a lot of damage to our
important national monuments and vhich
are our national heritage. Unles the
Ministry takes some interest, unlesg the
Ministry takes some pre' entive measures
and measures to reriove these foundries
outside the city ind for which special
plots have also been allocated away from
the city,, u iles, these things are done,
these foundries will continue to emit
smoke and will continue tc, cause
damage to our national heritage.

With these fe v words, Sir, I support
the Approp iation Bill.

SHRI BISWA GOSWAMI (Assam):
Mr. Vice-Chain ian, Sir, the hon. Finance
Ministei ;oon after presenting the Budget
can ied out a sufficiently loud and
syftematic propaganda through the All
;:ndia Radio and other mass media tha
never before such concessions were
given to the common people as in the
present Budget and the people wen
temporarily misled and they did no know
that they were given to swallov a bitter
pill with sufficient sugar coating. Sir,
gradually the truth h te started
manifesting itself and today we have
seen the effect of Budget how it has
adversely affected the market and how
the prices . soarii g up like anything.

Sir, it has bee 1 stated in the Budget
that the purpos . of thi;g Budget is to arrest
inflation. But the effect of the deficit
financing of the order of Rs. 1417 crores
and upward revision of prices of petr
ileum products and increase in railw iy
fares and freights, will be the fu-ther
pushing up of prices. As a result of these
things, whatever conce: 3ions have been
given in the Budget, t iey will turn out to
be illusory and the effect of raising of
fares and freights on our railways and the
increasi of petroleum product prices will
be further pushing up of the prices.

Sir, the hon. Finance Minister has
admitted in his Budget that the economy
of the ¢ iuntry is not in good
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shape but he put all the blame on the I
performance of the previous Govern-I
ment. If we see th. Report of the
Economic Survey, we will see that
agricultural production in 1977-78, the
first year of the Janata Government, rose
by 14.5 per cent, and in the second year, it
rose by 3.4 pe; cent on the top of increase
of 14.5 per cent in 1977-78. And, it has
been observed that even though the
weather conditions during 1978-79 were
not more favourable tha, thos, in 1975-76,
the foodgrains output was 10 million' ton-
nes more than the level in 1975-76. So,
the hon. Finance Minister has tried to
deceive the people by saying that the
Janata Government wa; responsible for
this sorry state of affairs in the economy
of our country. But actually after this
present Government came to power,,
there has been an all round deterioration
in the economic situation of the country.

Sir, this Budget is lenient towards th,
corporate sector. It is very lenient to the
rich people and there is no mention in the
Budget about the conditions of those
people who are living below the poverty
line. In fact, this I Budget is meant to
perpetuate  the capitalist path of
development in this country. Sir, after 33
years of our experience of pursuing this
path, today it is high time for us to assess

j whether thig capitalist path of deve-
lopment will at all be able to solve the
manifold economic problems of the
country. Sir, in the Budget, no mention
has been made with regard to curbing of
black money economy, the parallel
economy which is running In our country,
so much so that this black money is going
to play—in fact it has played—a great
part in influencing political parties also. In
the elections, thi; black money played a
very big role. So, even the politics of the
country will not be free if this black
money is not curbed. And if it is not
curbed, there will be no future for this
country and the poor people will be
squeezed and there will be no im-
provement in their conditions. Again, if
we want to have more investment,

then it is necessary that there should
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[Shri Biswa Goswami] b, a restraint on
consumption. Now, which is the section
of the people that is capable of restraining
consumption? It is the rich people, the
black-marketeers, the people at the top,,
the big businessmen who can sacrifice
their consumption. It is futile to expect it
from the poor people, those who are
living below the poverty line, because
they have nothing even to maintain their
livelihood. Therefore, Sir, in the Budget,
there should have been a provision for
restraining consumption so far as the
richer sec-tiong are concerned. If we
cannot restrain consumption, there cannot
be growth or development and there can-
not b, future investment; otherwise;
wherefrom will the money come for
future investment?

In this Budget, nothing has been said
or done with regard to stopping wasteful
public expenditure. Unless it is stopped,
there is no scope for further investment;
there cannot be capital formation if this
wasteful public expenditure is not
curtailed. One hon. Member has already
said that instead of curbing wasteful and
non-developmental expenditure, there is
a trend whereby the Government is going
on increasing non-developmental
expenditure gradually, if this state of
affairs continues for long, there will be a
terrible economic catastrophe in the
country. Already the poor people are
feeling the pinch and if it goe, on, the
poor people will not tolerate this state of
affair; for long.

Sir, the Budget should ha.v. pro-
vided something for solving the growing
unemployment problem. There is poverty
already and it is high time that we could
make some provision for the unemployed
people. Right to work should be
recognised as a fundamental right and th,
unemployed youth should either get
employment o, an unemployment bonus.
Unless the Government takes up this
responsibility, no serious effort will ever
be made to solve this gigantic problem of
unemployment. Unles, this problem is
solved,, there can be no future
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and the economy of the country cannot
develop. The labour force should be able
to get some gainful employment in order
to contribute their share towards the
growth of the economy. We have seen in
our country an uneven development in
the economy. The entire North-East
Region is totally neglected. After 33
years of Independence, even after such a
long period, the entire North-East Region
is neglected.  This area is very rich in
mineral resources. But nothing; has
been done to utilise these resources for the
benefit of the country. The country is
passing through , power shortage. In
that area, there is much scope for
generation of hydel power. But nothing
worth the name has been done. You will
be surprised to know that resources like
natural gas are being wasted.  Thirty
million cubic feet of natural ga, is being
burnt daily i, Assam. Thirty million
cubic feet of natural gas is being burnt in
Assam, because this could not be
utilised. J This is the state of affairs.
Then, Sir.. i there is the question of the
royalty on j  crude oil.  Even though
there has been persistent demand for
increase of the royalty on .rude oil, this
haa not been done. We are given only
Rs. 42 per tonne a, royalty on crude oil.
Then again, on plywood, the Central
Government gets about Rs. 8 crores,
whereas  Assam  gets  only Rs. 35
lakhs.

Lastly,, Sir, i would like to mention
that in Assam, the economic activity has
come to a standstill due to the movement
going on there on the foreign nationals
issue. Hence, it is in the interest of th,
country that normalcy should be restored
in Assam and the problem should be
solved through negotiations. It was
heartening to note that the Manipur Chief
Minister found a formula and an
agreement was reached and everybody
welcomed this move. But when the
Manipur Chief Minister has come here,
now, it ha; been published iit the
newspapers that the Home Ministry does
not know where the Manipur Chief
Minister is staying. Even today, the
Government ha; not been able
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to contact him. Has he gone underground,, or,
as per the obsession of the Government, has
h. been kidnapped by some f n-eign agents?
The Assam agitators were called seces-
sionists. It has been said that they are being
influei ced by foreign elements. But the
Assam leaders had shown.. .

THE VICE-'CHAIRMAN (SHRI
SAWAISINGH £ [SODIA): Please con-dude.

SHRI BISWA GOSWAMI: I will take half
a mini te. They had shown their eagerness o
come to a settlement. They ha/, practically
gone a long way for a settlement and they
have reached ai. agreement with the Manipur
Chief /[mister. I hope., the Government /ould
immediately honour thi; agreement which has
been arrived at by th : Manipur Chief Minister
with the igitation leaders in Assam.
Otherw.se, there will be great difficulties and
nobody knows what will happen to this
Region. I hope, the Government would see
reason and it will not act in a manner which
will further aggravate the situation in Assam.
With these words, I oppose the App opriation
Bill-
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wrr vl awg fezre &t g T
ofr ot fafver e & worT wg
mRA - T gt Rt T g
aarfan @1 9T T 97 9T W AT
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qF W9 € w4 AT AqT AT
wifam 7 4% wregwn AN ¥y §
A T AV EH agA 6 AT

ITANTETA  WLIZT, AR R
g a1 a8 § fr (AaT wd frany
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Z deq d3n oY aw atar &) s
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73 I ET § a0 wrEew § e
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YR T AT § 15 od qgw oy
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my 77 %

g W # oo fenifaz Wi
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7 9T § gfg s=ar @
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w2 arfy gamér wm=dt a8 A7 gw
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a® FA [ET ¥ 3G FL AT
oA ® @ ®T gW T AT W
TTHIT 1 GAAT FIA1 2 A% WEANT
T FL TAAIHZ A1 AEW F 3@
¢ 37 AT Al F1 AFAIT @
¥7 ol fraar =ifgd #ic ga
grFa &1 FEA w0 e § qf
T ST =10

gafezaa Faawdz F wrew A
g9 fage g foasr gar & &
agt WL F1 TaT § Y q6 @
o
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Fqawran (st s fog foe-
fear) : amza ot TArE wOE |

ot TR qTAT GG A EAIR
fag gwRa AT AGT WG E
TSR Y, WIT ® T FL qEAT
grm f& s ags wEwl W A R Ay
@r & fF AT g A UF A
W g ar &) g wdEAr I @
wIEr qrEd & fAr T AET-—aF
a & uF e @y g gE o4, &
fagre waw ®iq9 9E & A
TR 91 TIITA FC TLAT FrAtEA
war ga A% s g ' F wwer
forar & T ag ararer g AfE
W g EAd wEAr gA a1 e
qE W99 ATE TATH 97 | FAT IAIR
fear =z fomr ar &g e faan
Tt w1 7 faar

qaweag (st wad Ty faar-
faan) - wte qzer o §)

ot TNIAY qrEy ¢ TAAT gEeT
g f& wim @5 oAy &, @ver &
g AT & 99 Al q @ oguaf
T EG BT |

Iqawsaa (s ward fag faa-
faar) : ama St wErw Al

off THTAE QAR ¢ § AT o
Fgar wgm 5 g fage & oarw
aw wE AT gEEr g gg ) W@y
28 WAL BFN § IA AT AT gAY
@AM § oaaraTs g, . .

JawTeas (<t ®aE foE fawr-
faar) : awr &7 fige o w7 Fifa-
AT, WET AMT FY TAT F )
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% aqrz W17 AR TIRET 5T A1 few
W S9E AT Iaer wew afhm
T ogwEl & wrg § o ofifoms
faa a1 wwga wwar #
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SHRIMATI MOHINDER KAUR
(Himachal Pradesh Mr. Vice-Chairman,, the,
ruling Paity won the January election on th ee
promises they gave to the people of this
country. One, they will hold the price-line
and bring down prices; 'wo, they will restore
law and order and three, they will give a
Govern aent to this country that works.

The Party pledged to bring down prices
and bring p ice stability took five long
monthg to formulate the Budget. Then, the
eagerly awaited Budget came and I must
confess, listening to Mr. Venl ataraman's
Budget speech,, 1 wa; mu h impressed. He
was like a magicia 1 who produced from his
hat some filing for all. But on closer scrutiny
* nd closer analysis, I am inclined to a ree
with the very well-known econoi list who
said that the fiscal, financi 1 and monetary
policies of the Bud jet have a built-in
inflation of 15 per cent minimum. Sir, 17 per
cent ol the gross national product goes to V. e
Government by way of taxes. Do you think
that people of this countr will tolerate this 15
per cent minimi: m price-rise? I do not think
people will tolerate that. The ruling Party i
committed to eradicate poverty and to bring
down prices. Ever since the presentation of
the Budget, prices have been going up. Only
this mo ning I was looking at the newspaper;
and I found that prices have shot ip by 6.7 per
cent. I know that there are people a very
small section—wh ) are compensated against
price-rise. But in thig country bulk of the
peop ? live below the poverty line and is it is
their problem is one of keeping their body
and soul together. Do you think that with this
terrible rate < f inflation they can live.?

On, of the canoi 5 of taxation is that there
must be cer.ainty. That means you can alter o,
¢ iange the future tax burdens. You cai not
alter retrospectively. 1 feel that there is
nothing more reprehensible than retrospective
taxation, I am r Dt for , moment holding any
brief for any industrialist.
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I am pleading with the Finance Minister that
if a prope, thought is not given to this aspect,
it will adversely

affect our industrial growth. 4 p.Mm.
And, Sir, we want to accele.

rate our industrial growth go that
more people can get employment and we
want to grow more. Therefore, | am making
this submission to th© Finance Minister that
he should have another look at it because un-
certainties will seriously retard growth.

Now, Sir, coming to the question of law and
order situation, every morning when we read
th© newspapers, we read about some
incidents and never a day passes without our
reading about dacoity,, murder, rape and
atrocities on women, Harijans and the tribals.
Looking at th© Appropriation Bill, I find that
for the Police you want to appropriate Rs. 275
crores which ig Rs, 20 croreg more than last
year's provision. This is only tha Central Bill.
The States have their own budgetary
provisions. Now, I do not know, Sir, one
thing. The police is to maintain law and order
in this country. But we read reports that the
custodians of the law rape women in broad
daylight. But what we are told by the treasury
benches is that wa should not make political
capital out of it. The Prime Minister has said
this repeatedly and from the other Ministers
also the same pioua advice has come. Do you
think that we can be silent spectators to all
these atrocities? No. We have to raise our
voice against them. I am reminding you of th,
fact that it is the ruling party which had given
the promise to the peopi, of this country that it
would restore law and order, is this the
restoration of law and order? Is it restoration
of law and order,, I ask you. I will tell you
why it is so. It is the same police officers. But
they have a different method of functioning, it
is not the proven ability or experience of an
officer which is made th, criterion for
promotion. But it is the loyalty to certain
individuals, may be at the Central level or at
the State level perhaps, and that iy why every-
thing ig deteriorating ,nd th, law and



235 Appropriation

[Shrimati Mohinder Kaur.]

order situation is also deteriorating in
this country, We read the other day that
two train-loads of sugar had just
disappeared into the thin air and this
Government ig not even aware of it. A
party that has given a solemn promise to
the people that it would give a
government to this country that would
govern. But that Government does not
know where the sugar has disappeared.

Now, Sir, I will come to a more
seriou, subject. Looking up the Ap-
propriation Bill, I And that the provision
this year that we are making for
agriculture and allied activities is Hs.
1,,160 crores, that is both Revenue and
Capital. Well, last year it was Rs. 1,222
crores. So, this year's appropriation fallg
short by Rs. 62 crores. With this sharp
price rise these days, don't you think, Sir,
that agricultural production will be
adversely affected? Therefore, Sir, in all
humility, I plead with the Finance
Minister to give a second thought to this
and provide more money for agriculture
and allied activities.

Sir, it is bad enough to have a: Gov-
ernment that doe; not perform; but to
have a non-performing Government
which claims that it is performing is a
disaster.

THE VICE-CHAIRMAN (SHRI
SAWAISINGH SISODIA); Shri
Narendra Singh; not here, Shri Satya Pal
Malik; not here. Shri Shahi not here.
Yes,, Mr. Ibrahim.

SHRI B. IBRAHIM (Karnataka): At
the outset, I would like to congratulate
the hon. Finance Minister and also the
Prime Minister fo, having sanctioned a
sum of Rs. 30 crores for the Vijayanagar
steel plant in Karnataka.

[Thy Vice-Chairman (Shri Airvind
Ganesh Kulkarnl) in the Chair]

The foundation-stone of thig steel plant
was laid by our Prime Minister nearly 7
or 8 years ago, but no funds were
forthcoming.  Fortunately, in this
Appropriation Bill a sum of Rs. 30 crores
has 9n sanctioned and we are
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very grateful to the hon. Finance Minister
and also the Prim, Minister. At the same
time, Sir, I would like to request the hon.
Finance Minister to have the clearance
from the planning authority,, otherwise
mere sanction is not sufficient and it will
not help this project. Further, Sir, this
project requires about Rs. 600 crores, and
it is very difficult for the Government to
take up this project from out of our own
funds Sir, I am given to understand that
the Rumanian Government is ready to
finance thig project, and I would request
the Finance Minister to work out on this
line and see that this gigantic project of
Vijayanagar steel plant in Karnataka
comes up as early as possible.

Sir,, th, next point I would lik, to urge is
regarding the pricing point. At present, in
Karnataka, especially in Mangalore, we
are getting petroleum products from
Cochin, and if Mangalore is made the
pricing point we will get petroleum
products at a reduced rate. Pricing point'
means that the base price is calculated at
that point plus transport charges. Now as
it is, only the oil refineries and major
port3 are the pricing points. Now that
Man-galore port has been made as the
major port trust, Mangalore could

1 very well be made as th, "pricing point"
as early aa possible. Further, Sir, if this
is made as such, every single petroleum
product like diesel, petrol and kerosene,
will be cheaper in Mangalore than the
rate at which we are getting them at
present. More-I over,, Sir, it will further
benefit especially Mangalore chemicals
and fertilizers because raw materials like
Nafta will be cheaper i’ Mangalore is
made as the pricing point. So I would
request the Finance, Minister to con-side,
this matter seriously.

Then, Sir, as regards LPG, that is,
Liquified Petroleum Gas', we have been
requesting the Central Government for a
Gas Bottling plant since

ji some time at Bangalore, and if this is
accepted th, supply of gas to Banga» lore
will be very much cheaper and it will be
more convenient for Karna-taka. So, in
this connection, I would



237 Appro oriation

request the Finan . Minister to provide some
fund for thig purpose.

Then, Sir, as regards income-tax, at
present,, as pe) the. Rules, if one stays in
India for fou, months he is eligible to pay ir,
:ome-tax. Sir, because of this the people who
intend to go abroad, even if they get jobs
abroad, are not prepared to go abroad because
after thif limitation of four months they will
>e¢ liable to pay income-tax here. S', in this
connection, I would request tl e Finance
Minister to forego this limit ition of four
months as regards income tax.

Sir,, then 1 com to the Customs authorities.
Stuc mts coming from abroad to India fir
studies will be given TBRE forms for articles
brought in from abroad vith undertaking to re-
export them vithin six months later. This
limita ion is not there in other countries, in
fact, Sir, the neighbouring cour tries like Sri
Lanka do not have this method and the
articles brought oy students from outside will
be en ered in the Passport and when they g<
back they will be eligible to take tl em back
there. But here, this six mc Iths' limitation is
not correct, accoi ding to me, and I would
request th ; Finance Minister to have at least
two years' limitation in thi, regard. ?he main
attraction of going abroad is to get certain
things which we lo not get in India. When a
person comes back from abroad,, he is elig bl,
to bring articles worth Rs. 1000 or ly. This
limit could very well be rai:ed from Rs. 1000
to Rs. 5000. Ther would not be any losg of
revenue.

Then, Sir, I w< uld like to bring to the
notice of the Finance Minister the harassment
mete( out by the customs authorities in
Bombay, especially to people coming from
Gulf areas. The customs authorities are giving
maximum trouble to these people. The hon.
Finance Mir ster may kindly examine this.
Reg; rding Karwar Port and Rameshwar Port,
I would .y that these two ports could very
well be improved and n ade as major ports.
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In this connection, I would also request the
Finance Minister to have a separate fund.

As regards education, our present system
of education is not job-oriented. Therefore,
the number of educated unemployed has been
increasing by leaps and bounds. Therefore,
job-oriented schoolg should be started.
Further, the unemployed youths should be
given a guarantee of employment Or some
sort of unemployment allowance. As regards
the limit of income-tax is concerned, as it is it
is Rs. 8000. I have already requested during
my budget speech that this limit of Rs. 8000
could very well be raised to Rs. 10,000. As
regards,, flood problems in our country, it has
become, a menace, especially in areas from
which 1 come, ie. west coast area of
Mangalore in Dakshina Kannada District. We
have the flood problem as well as the sea
erosion problem, especially in places like
Marawante, Kaup and Suratkal where a.
number of people have lost their houses and
properties. In thia connection, | would request
th, Finance Minister to have separate funds
for this thing in order to protect this sort of
damages and it should be a permanent
measure. Further, \ would also refer to the
Ministry of Health regarding the Medical
Colleges in Karnataka which charges
exhorbitant fees and donation. The Central
Government should see that thig evil i,
stopped. Regarding the Civil Aviation
Ministry, I have already put a question in this
regard about the expansion of Mangalore Air-
port and the hon. Minister answered that a
detailed survey has been made and the
runway will be constructed shortly. I am very
sorry to gay that even though that answer has
been given, I have come to understand that no
detailed survey has been made so far. Our
request has been pending for the last several
years. There is immediate need for the
expansion of Bajpe (Mangalore) Airport,
because it very essential. Not less than one
hundred to two hundred passengers travel
from Mangalore to Bombay and also from
Mangalore to Bangalore every day. Sir,,
because of heavy
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rains, the Boeing is not in a position to land
there and because of that we are having Avro
flights twice on the Bombay—Mangalore
route and one on th, Mangalore—Bangalore
route. So, Sir, I take this opportunity to
request the hon. Finance Minister and also the
Minister of Civil Aviation to expand this
Bajpe airport as early ag possible. Sir, about
the expansion of Bangalore airport as an
international airport, I am given to understand
that the Central Government has already
taken some measures in this regard. And I
request the hon. Minister to complete thi,
work as early as possible.

Then,, Sir, as you all know, Karnataka is
havng a power crisis. We are having the
maximum power crisis this time. And, for a
few days, we had 100 per cent cut. Sir, in this
connection, 1 would like to say that I had
already requested the Minister of Energy to
set up , thermal plant in Bangalore or
Mangalore for which he said that it was under
consideration. I once again request the hon.
Minister of Energy and also the hon. Finance
Minister to have a separate fund for this and
set up a thermal plant as early as possible.

Lastly, Sir, I would like to stress on the
functioning of banks. In this connection,, I am
very sorry to say that though our policy is to
support or extend loans to weaker sections
and minorities and the Scheduled Caste3 and
the Scheduled Tribes, the bank authorities are
not at all prepared to. extend the financial
assistance to these people who are really in
need of help. In this connection, I may submit
that though the loan; are sanctioned, specially
in the Mangalore and Puttur branches of the
State Bank, the managers and the concerned
authorities are saying that they cannot give
the loans because of shortage of staff in these
branches, T really fail to understand this kind
of answers coming from responsible
authorities like the branch managers
especially in the State Bank branches of
Mangalore and Puttur. So, I request the hon.
Finance Minister
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to examine these specific cases seriously.

Then,, Sir, as regards th, functioning of the
banks, 1 would like to give a few suggestions.
With the nationalisation of six banks, the total
number of banks in the nationalised sector
comes to 20 in addition to another 8 banks
consisting of State Bank and its subsidiaries.
Presently all these banks taken together are
having more than 30,000 branches and they
handle public deposits to the tune of 90 per
cent of the total bank deposits. Banking, even
after nationalisation and unprecedented
expansion of branches since nationalisation
which is very unique in the world banking
system itself, is not catering to the needs of all
sections of the society. Still there are a
number of villages and blocks where they hav,
not heard of banking facilities offered by the
banking system. If you tak, the metropolitan
citieg lik, Calcutta,. Bombay, Madras, etc., the
number of bank branches are much more and
banks are still on th, race to have more and
more branches in these places. Different banks
functioning in the one and the same building
is a common feature in many places. Sir, the
character of banking has not changed even
after nationalisation since all the banks are
having separate identity, maybe for the reason
of profitablity and competition. Som, time
back the Manubhai Shah Committee was
formed by our beloved Prime Minister,
Shrimati Indira Gandhi, for restructuring of
the banking sector and for recommending as
to how best the banks after nationalisation can
b, brought to work for the benefit of the
common people. Unfortunately, the said re-
port did not come up. With the existence of a
separate identity the people suffer much. For
example a man or a business man cannot have
transactions through the present baking
system with the other man in our country,
without having untold hardship. A man from a
village in Karnataka cannot have his transac-
tions with a man in Nagaland, though in both
the places there may
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be branches of rationalised banks. The
said difficulti s can ba mitigated if the
presem banking system changes, either
by creating zonal banks or by remc ving
the Individual identity of bank:. These
systems have been tried " the name of
General Insurance companies and the
Life Insurance Corpor ition. The
railways and post office Ijnctioning can
also be considered wHIe considering
thi3 viewpoint.

Sir, if the en ire banking system is
put under one umbrella, the following
benefits ¢*n be achieved:

(1) The Mini try of Banking can be in
the ch irge of the entire economic syste
ri with the control of the Reserve Bank
of India, as the Central 'Sank for
monetary control. (Tim< bell rings).
Sir, I will finish it 1 wo minutes.

(2) The banking can be spread
to remote villages and transactions
can be done throughout the country,
wiithout any hitch or hindrance.
The entire monetary system will
come under thy banking system and
this will redi ce the chances of
having black money with the
people.

(3) There will not be any diffi
culty in getting bank's financial
assistance to any needy persons
since there wi I be a branch of the
bank in everj village and deposit
mobilisation a 1 also be very effec
tive. The people need not go in
search of ba ik branches of de
positing their surplus money or for
obtaining banl finance.

(4) Employ rent opportunities,
especially fo the locals will be more.
With t ie opening of more and more br.
inches, the grass-root level recruitn ent
will be on the basis of local , who
ultimately get promoted wi h the
expansion and or retirement of the
seniors. Reappointmen of retired people
should be sto >ped and in case of
necessity, the retired people can be
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taken on advisory panels. District
level recruitment boards can be
established.

(5) Presently, in potential places the
banks are opening their individual
branches, resulting in concentration in
a particular place. The places become
potential in other ways also. With the
availability or bank finance in cities
and towns, the industries are moving
towards cities and towns. If the bank
finance is available in their own place,
they need not move out to cities and
towns. So, it is necessary to make
available bank finance eve, at the
village level so that concentration of
industries and people in cities and
towns can be avoided and villages can
be made self-sufficient to some extent.

The following chart of banking
will help in effectively spreading the
banking system to the entire population;
At village level—one small branch
of th, bank, depending upon the
potentiality of the village. At
panchayat level—, bigger office, with
sufficient staff. At tehsil level—a
still bigger office. At district level-A still
bigger office. In cities -"JC! towns,

the number of branches can be
determined  according to  neces-city.
(Time A rings).  Just two more
minutes, Sir. The manager at the

branch level should be given powers
to sanction small loans, as per the
recommendation of the wvillage
officers, panchayat presidents, etc. as
the case may be. In other words the
bank officials and the Government
officials should  work shoulder to
shoulder, for the overall development of
their area of operation so that no genuine
man is deprived of banking facilities.
Genuine cases of defaulters should be
sympathetically considered for
rephasing. By this system, the multiplies
of bank finances and default and fraud
can be minimised.

THE VICE-CHAIRMAN  (SHRI
GANESH KULKARNI): Mr. Ibrahim,
you are consuming your party's time.
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SHRI B. IBRAHIM: Sir, just a minute
more.

THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): You
can take ten minutes, I do not
mind.

SHRI B. IBRAHIM; Considering all
three factors, the banks in India should
be constituted into a corporation or a
zonal banking system should be
introduced for the betterment of the
people at large.

Sir, with these few words, I welcome
this Appropriation Bill.

*SHRI O. J. JOSEPH (Kerala): Mr.
Vice-Chairman Sir, today I am speaking
here after the general discussion on the
budget and the declaration of the
industrial policy of the Government. The
Appropriation Bill is actually meant to
appropriate the wealth produced by the'
people though not fully and to spend in
their name. Therefore, we have to give a
serious consideration as to how this
wealth and resources which the people
have produced are being, appropriated
and going to spend through this bill. This
morning some hon'ble Ministers while
talking about the price rise maintained
that the prices have not gone up much,
Or even if it haa gone up, the increase is
not due to the budget. Sir, I am also of
the view that our Finance Minister is a
very competent man. But I do not know
whether lie wants to create an impression
that his budget would not cause any price
risje, that it would not create any
repercussions. Pre budget price rise made
in the petrol, fertiliser and Railway
charges were there. Then naturally not
only the small traders but others also
would raise the prices of all
commodities. Sir, after the Railway
budget the food charges in the Railway
canteens have been raised the food
charges from Rs. 2.50 to 3.50 and some
items hav, been curtailed. This was
done even without the

*English translation of th, original
*Dyecik dtlivtrejt in Mulayalaw,
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canteen managements demanding for it.
What does it mean? Thus the prices have
been raised by the Government
themselves. And ther, will be more price
rise. If the prices go up like this naturally
the working class will b, affected and
they will resort to agitation and they have
to be paid cost of production will go up
and further rise and you will not be able
to curb the inflation.

Sir, actually while replying to a debate
in the Lok Sabha the Finance Minister
threatened th, small traders with stringent
measures if they do not bring down the
prices. Let me ask him whether he can
control the prices by punishing one or
two small traders. How long they have
been talking like this? How many bill*
were passed. You cannot control prices
like this. Prices will only go up if their
present policies continue. Now 1 would
like to have a passing glance over the
things which they want to do through the
Budget and this bill. Whether his budget
does any good to the unemployed? Does
it do any good to lakhs of workers in the
handloom industry? Whether it extends
any benefit to the lakhs of agricultural
workers and poor peasants. It is clear that
this budget does not contain any thing for
the benefit to the common people who
constitute the majority of the working
class. But he said one thing in the Lok
Sabha. H, said that if this country is to
progress then we have to bring about
radical land reforms in the country. But
he also said that the Central Government
could only advise the State Governments
in this regard. The implementation is the
responsibility of the State Governments.
Sir, I am reminded of the statement of
some Central Ministers who come to my
state and declare that those State
Governments which do not implement
the directives of th, Central Government
should be dismissed. Fortunately Mr.
Venkata-raman did not say so. Sir, I
would like ty ask him whether he is pre-
pared to pay any rtward to those
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State Governments which had to pay
compens dion to the landlords etc. in the
pro ess of implementation of the land n
forms legislation, ao that it might serve
as an incentive bonus and the other states
also will be encouraged to follow suit—
Sir, what ia the I light of qur country
today. I saw a recent press report. It ia
very painiul for me to mention this here
becai s, it will tarnish the image of the
country. Sir, a poor peasant had to yoke
two women to his plough, one his wife
and the other his daughter-h -law
because he could not afford to 1 u, a pair
of bullocks and nobody lad to help him.
This happened in t ie constituency from
which our ho x'We Prime Minister had
won the parliamentary election. Is it not
sham ful? Sir, can there be any country o
her than India where a poor peasam had
to resort to this shameful act. Sir, what
does this Government j>ropose to do to,
save the people U :e this poor peasant.
Many people are suffering due to
damage caused by floods. But what has
the Government done, to help these
people w ten small industries or big
industries are affected they will be paid
compel sation. But this Government
would not do any thing for the pooor
peof le who are ruined by floods etc. wr
ether it is in Kerala, Bihar, Gujara or
U.P. from the money they col ect from
the people of this country. Whether this
Government would give tax exemption;
exemption frt m land rent to land lords
and debt relief to these people and allow
then to lead a decent life. They have nc
laws for that—They ma, show sma]
mercies fay granting a weeks ration (r so.
But they have no policy in ;his regard.
Recently when we askd for central
assistance for flood reliel work they said
that enquiries will 1 ave to be made
before sanctioning the aid. That means it
will be paid after the people have
suffered and d:ed. Therefore, what I want
to say is that this Government have
neither a policy nor even an attitude to
do something to help the masses of this
country from whom they collect their
revenue. W»xdo 1
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not And anything in this budget in that
direction. On the other hand Mr.
Venkataraman has given some
concessions to the big monopoly capi-
talists. But he haa now admitted that
these concessions have ngt brought
down the prices.  And he has  now
done onething. What is that? He has
now allowed  the motor owners to
avail bigger depreciation fund than
was permissible so far. This means that
they are prepared to give concession to
the rich people. That is their
attitude. And what is their industrial
policy? They say this policy is the
continuation of their policy which they
enunciated in 1956, Well, I would like to
ask them what progress and what
industrialisation have been brought about
by its implementation all these 21 years.
Yes it is the result of this progress that w,
have seen i, the acute unemployment,
ploughing of the field with women
yoked t, the plough and all those
things. Their industrial policy
according to, them would result in
maximum production more industries
and new industries in backward areas.
All these things ar. very good, no
doubt. But are these not empty
slogans because they have been saying
things like this since long. Do the
workers and the peasants have any
representation in  their programme of
industrialisation? No. The purpose of
their industrial policy i to export to
foreign countries to earn more
foreign exchange. It is not to give any
benefit to the working class in the
countryside, notto give them shelter,
notto give them medicine, notto give
them clothes and food, but to earn more
foreign exchanges. This is their
approach.  Now the question is
whether they would change this
attitude. They are ruining the
peasants. They are simply carrying
out the policy to help  the monopoly
capitalists in the name of increasing
production. The policy of the
developed capitalist countries is exploit
the undeveloped countries. The policy
of this Government is to exploit  the
cultivators of tobacco, jute, sugarcane
and other cash crop* to fatten the Indian
monopoly capi-
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talists. Sir, they say that they are trying to
set up industries in backward areas. They
have been saying this thing for long. But
let me ask Sir, whether there are roads
and rails to these areas. There e no
roads or rails in such areas whether it is
in Telengana or in Bihar. Sir, We have
experience in this matter. When We
asked for industries they said that it is not
possible because there are no railway
lines. Therefore, their policy is that if
there are no rails there are "o industries.
This is the policy they have been
pursuing all along and I am sure they will
continue to follow t'he same policy.
Therefore, this policy must change. If
you want more industries and to develop
them, you must change your attitude to
the working class. What is their attitude
to the working class? An hon'ble
Minister said in this House that the strike
should be called off first and then we can
negotiate. Thi is the attitude. Is it right to
insist on calling off the strike first instead
of negotiating with these people who are
agitating for the redressal of their
legitimate grievances.

There was an incident i, my State;
when the employees resorted to agitation
in a Central Government concern—
Aralam farm—for the implementation of
an award to which the Central
Government officials themselves had
'agreed to, they took the matter to the
High Court. Thi; is their attitude.

The workers in this country are often
termed as 'casual'. What does this mean?
I do not know. Does this mean that these
people work only for a few days. I can
understand if you call them daily wages
earners. But this term 'casual' is merely a
ruse to deny the workers their legitimate
claims. Then as long as this attitude
continues which worker will work
sinderely. Whatever the experts might
do, without their sincere cooperation and
without a feeling that
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they would get a share of their labour, no
worker will be able to contribute his
mite for increasing production.

Mr. Venkataraman says that they have
bee, elected by the people by a thumping
majority and therefore, they would
implement their policies. I would like to
humbly ask him by what majority and by
which people. They might have “on
majority of seats, but certainly not by the
support of the majority of voters because
of a peculiar system of voting. Even if
they have got the majority do they not
have a sens, of responsibility to honour
the sentiments of those who also
represent the people? Are you prepared to
do something for the unemployed
persons for the peasants and for the
handloom workers by reducing the price
of yarns. There is n, policy for extending
insurance benefits to the agriculturists.
On the contrary all the concessions go to
big industrialists. I agree that small
industries are also getting some
protection. Then let me ask one thing
whether there is any special consideration
for the workers i, the cooperative bidi,
coir weaving and cashew nut industries.
On the other hand the policy of th,
Government is to harm these workers in
order to fatten the private industrialists in
this field.

Sir, now I would just mention one or
two things about ,y State and conclude.
Cocoa price has gone down. They say
that there is acidity in it. But the Mysore
Laboratory maintains that acidity is low.
They want to import coca, rubber etc.
They want to ruin the cultivators.

When a resolution is passed by the
Kerala Assembly with the support of
members belonging to Mr. Venkata-
raman's party, I do not know what brand
of democracy it is which do not respect
the sentiments of the elected
representatives. There are the Planning
Commission people environmentalists
and all kind of people. But for whom? If
it ig for the people
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they should change their policy. When State
Government asks for some' thing they should
at least be prepared to honour it. Everything is
in the name of Plann ng. The workers, the
cultivators, the Government employees—
these peop e have ng representation in their
planning. Wnat kind of planning it is and for
whom? Therefore, 1 \ 'ould like to request
them to change this their policy and be good
enough 11 do something for the benefit of the
toiling masses. Sir, with these words I
conclude my speech.

SHRI V. GOPALASAMY (Tamil Nadu):
Mr. /ice-Chairman, Sir, I extend my thanks to
you for the opportunity gr- en to me. The
Appropriation Bill, 1980 is placed before us
for discu sion. I shall confine myself to som i
of t'he important problems we aic facing
today in our country.

During the last three decade; since the
declarataic .1 of our Republic, we have
witnesses kaleidoscopic changes taking place
in several spheres in our country. For the first
time in our history, economic development in
our countr on an all-India basis was taken up
through a process of Five-Year Pla) s. To give
an overall boost to our economy, our planners
had set a pattern of development for the uplift
of t le underprivileged, the have-nots a d for
fulfilling the hopes and aspirations erf the
people who v ere denied even the minimum
necissities of life under foreign rule. Sir,
whether we have succeeded i" our attempt to
boost our economy i; the question that has to
be answerei . When one makes an overall
surve” of the whole period even the most
vociferous critics would have to admit that
some progress has been achiever in
development in several fields of economic
activity but, at th, san e time,, we cannot deny
the fact that Plan proposals and Plan
performances showed a wide gap. Why were
the Plan targets not achieved? Net because
they were ambiguous, no because the
resources
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were limited, but because the implementation
wag not at all effective. Due to ineffective
implementation we have not achieved the
targets. As a result, today India has to grapple
with numerous problems—the explosive
growth of population and unemployment, the
gigantic problem of rural backwardness, the
threatening problem of inflation and price
rise. These are the biggest challenges of the
coming years also.

Now, Sir, honourable Mr. Venkata-raman,
th, man of right calibre and competence and
the pride of South Indian intelligence, has
taken over the reins of th, Finance portfolio
to meet the challenge. Whether he will
succeed or not, he has taken over charge. But
the challenges is so gigantic as Giant Goliath
I wholeheartedly wish...

PROF. D. P. CHATTOPADHYAYA
(West Bengal): He is more than a David!

SHRI V GOPALSAMY: As Prof.
Chattopadhyaya says, I hope the triumph of
David becomes true in the cas, of our Finance
Minister, Mr. Venkataraman. That is my
wish. But the real situation is not so
promising, Sir.

First of all, let us take the problem of price
rise. Only this morning I saw a news item in
The Statesman titled "Record Rise in Price
Index". It was reported:—

"The official wholesale price index for
all commodities (base 1970-71) jumped by
a record 6.7 points to a' peak of 244.6
(provisional) for June against 237.9
(provisional) for May, reports UNL."

Sir, this is the situation. What is the reason
for the price rise? As a student of Economics,
I can say in simple words that due to inflation
there is the price rise. And also we can say
that we have inherited it from global inflation
because it is not only an Indian phonomenon
but also an international phenomenon. The
global inflation is telling upon us. How to
tackle the problem, how to hold the price-
line? Thereisan interesting
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article which appeared in the Indian
Express on June 17, 1980 by Mr. J. D.
Sethi. As I have no time to go into it, I
want to say about one point which he has
made. He says:

"With the rate of global inflation
being much higher than ours, the
decline in India's terms of trade not
only adds to cost but causes reduc. tion
in GNP of one-half to one per cent, and
this gives a base-line imported
inflation of seven to eight per cent.
There is no escape from

How to combat inflation? I can say that
one of the important components in the
structure of inflation is black money.
There is evidence to show that a parallel
economy and generation of black money
have returned with a greater force than
ever before. The political structure has
started making too many demands on the
economy and these demands are met
through illegal transactions. Such illegal
transactions create conditions which are
largely inflationary. Unless the parallel
economy is destroyed, we cannot make a
dent on inflation. That is a point which
has to be looked into.

The other most serious problem is the
unemployment problem. The pro-lem of
unemployment has assumed an alarming
proportion in our country during the last
two decades. The reason why the
problem causes ah alarm is that it is not
an economic problem alone, it is the
biggest social problem of our country.
The volume of unemployment and
underemployment in our country have
become a source of acute social and
political unrest in the country. How to
solve this problem? Sir, I find a, article in
Business India by Mr. A. K. Chaturvedi.
He puts it aptly:

"In India, the slow rate of growth of
investment together with the decline in
the labour-capital ratio, has slowed
down the growth of em. ployment
opportunities. The high rate ot growth
of population a»d
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labour force has also contributed to the
problem of unemployment. Normally
two> jobs in the industrial sector
generate three jobs in th« service
sector, but insufficient investment in
employment generating industries has
led to the sluggish growth of
employment in the service sector.
Though investment in the industrial
sector has increased manifold in the
last two and a half decades, a large
share of that has gone to large scale
industries which have a low output
capital ratio and a high capital labour
ratio."

To solve the problem of unemployment,
1 ca, suggest one or two solutions. If the
bulk of national investment takes place in
the rural areas, the rural migration could
be considerably reduced, which could in
return be utilized for the rural works such
as participation in land improvement,
irrigation, construction etc., which can
create enough jobs. Steps should also be
taken to reduce the large-scale industries
and enhance the small-scale industries,
more job orientation in education and
such other fields. Our Finance Minister
has cor. rectly assessed this aspect
because in his Budget speech | find him
say: "It is this Government's firm belief
that economic growth could be
accelerated and its fruits widely shared
only if employment opportunities in rural
areas ar, significantly augmented. ... As
an integral part of the new plan, we have
therefore decided to launch a massive
National Rural Employment
Programme." The other problem which
draws our attention now is that of the
farmers. There is a hike in the price of the
petroleum products. The high cost of
diesel and fertilizers has 'given a terrible
blow to the farmers. The farmers were
already suffering, and they were unable to
meet the high cost of the inputs. Now
their hardships have become double-fold.
So, I would like to suggest the Gov-
ernment that unless you give some
incentive and unless they get a re-
munerative price, they cannot carry o»
the agricultural operations. So, I
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want to My that you should try to
subsidise diesel and fertilizers used for
the agricultuial purposes. The proviso of
subsid - should be applicable t« all areas,
lot only the drought areas.

Sir, a ward abo it paddy. Sir, I find that
the wheat 1( bby in bur country is more
powerful than the paddy lobby. Of
course, there is no paddy lobby. Now onlj
our Members have started speaking about
the paddy lobby. There wa; a Chief
Ministers' Conference two cUys ago and
in that conference so ma; >.y things have
been said regarding paddy, and the Agri-
cultural Prices Commission has also
recommended something. But one thing,
I want to jay, that is that the A. P. C's
calculstions of t'ne cost of production of
pa< dy, are not at all correct. They sail
that the cost was Rs. 92 per quintal of
paddy. That is not correct. Sir, 1 am not
saying this from any study >apers or
books. I am telling it from my own
experience. I come from a vi.lage, from
an agricultural family. I am engaged in
cultivation. So, I know that the cost of
cultivation of a quintal of paddy would be
in between Rs. 115 to Rs. 125. So, 1
would like to request the Government to
f{ the procurement price at not le s than
Rs. 130 per quintal of paddy as
demanded by most of the Chie Ministers
two days back.

Sir, another important problem to
which I want to Iraw the attention of the
Government is that of the long-pending
demand in Tamil Nadu for the
Sethusamudr; m Ship Canal Project. Sir,
there wis a news item about a fortnight
back I think the Central Government is r
ot prepared to take up the Project ; 5 it is
not satisfied with the feasibility report.
Sir, this project ig a, important project. It
will' help the economy of our country
because this Project is to cut a
navigational canal across a

narrow strip of land near -------- (Time
bell rinas) Mr. '/ice-Chairman, please
be lenient.
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THE  VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI); Your

party has 12 minutes; I have given you
15.

SHRI V. GOPALSAMY:: Another five
minutes. I have got to make some
important points.

This Project is to cut a navigational
canal across a narrow strip of land near
Pamban to link the Gulf of Mannar with
the Palk Bay with the object of reducing
the travel distance by 300 to 350 miles
for the ships
sailing from the West Coast to the
East Coast.

A high-level committee, constituted in
1963 with Shri. C. V. Venkate-swaran,
retired Development Advisor to the
Government of India, as Chief Engineer,
observed that the Tuticorin Harbour
Project and the Sethusamu-dram Project
should be executed as parts of one and
same project as their success depends on
each other. I think it will cost Rs. 100
crores. Why should we abandon the
Project? They say that there is no
feasibility. Let us reconsider it. I would
like to request the Government to
reconsider the earlier decision and
review the Project taking into
consideration the suggestions made by
the then committee.

Sir another serious problem is the
intrusion of foreign trawlers in our
territorial waters, particularly off the
coast of Tuticorin. Foreign trawlers come
from Taiwan. They come and rob our
fish, our sea-wealth. They not only take
the fish, they cut the nets spread by our
fishermen. The damage is huge. Our
fishermen are shedding tears. I can say
that on June 28 in "THE HINDU" it has
appeared:

"Foreign fishing vessels have
damaged nylon nets worth about Rs. 1
lakh laid by Tuticorin fishermen in the
sea about 15 km. from here it is
alleged."

After a few days, another foreign vessel,
a Taiwanese trawler, was caught, and I
think 18 members of the
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5 P.M.

crew were apprehended. Even Mr.
Kalyanasundram a Member from our State
from the CPI, made a special mention about
this in the House. These trawlers come, and
the mother ship will be waiting in the ocean.
Thus these trawlers rob us of our fish and take
away our fish. So, I would like to request the
Government to establish special coastal
guards for special patrolling, well-equipped
coastal guards to stop this menace.

Sir, I am very much pained to go through the
report of the Department of Official
Language attached to the Ministry of Home
Affairs, where I find unimaginative efforts
being made to accelerate the pace of Hindi's
use in Government departments and also in
non-Hindi-speaking areas. Sir, in that report,
on page 11, I see a mention about
arrangements for sending police telegrams in
Hindi. Sir, T would like to request the
Members of this House who are sitting here
and  also the officers who are outside,
to imagine the difficulties and sufferings we
are subjected to. Sir, you will remember,
during the Janata regime, a family
travelled from Tamil Nadu to New Delhi by
the G. T. Express. I think on August 8, 1978
and that family was robbed toy decoits st
knif-point near Bina. At the Bina railway
station when the head of the family approach-
ed the Police Inspector to lodge a
complaint, the Police Inspector refused to
register the complaint. H, simply told him.-
"Unless you give it in writing in Hindi, I
cannot register your complaint." So, that
happened during the Janata regime. So, if
you ask the police, if you request the police
to register complaints in Hindi, then
when we people come to the Capital city or
to the northern areas, we will be put to
hardship and suffering. Sir, in this
connection, I want to say one thing. I have
got the fullest confidence in our hon. Prime
Minister, who is not parochial in her outlook,
that she will
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stand by the assurance given by her father, the
lat, lamented Jawaharlal Nehru. When she came
to Madras before the Parliament elections,
she

participated in the Periyar-Anna cele. ' bration
organised by our D.M.K. Party. When she spoke
before , mammoth crowd of.one million which
gathered on the Marina sands, she gave the
assurance that Hindi will never be imposed on
non-Hindi people, and that the assurance given
by Jawaharlal Nehru will be respected and
honoured. But, at the same time, I see that there
is a mania to go in for Devnagari typewriters. |
do not find fault with

them. But when they talk of the need for
conversion of Roman typewriters into
Devnagari typewriters, i3 that the way of
respecting the assurance given by Nehru? And
there is one more point.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI); Mr. Gopalsamy, now
you have to conclude.

SHRI V. GOPALSAMY: Sir, before I sit down,
I want to make only one point. Sir, you will
remember that there was a fanatic Minister in
the Janata regime, a Hindi-fanatic Minister, the
famous Mr. Rajnarain, who issued instructions
to the hospitals that the prescriptions should be
given in Hindi. What would happen then to
doctors who studied medicine in English? 1
think Mr. Rajnarain would have considered it a
wise decision to solve the population problem,
instead of compulsory sterilization. Now, in the
Annual Report of the Ministry of Health and
Family Welfare, a similar thing is being tried by
some greedy officials. I would bring to the
notice of the Government the pernicious ways in
which Hindi is being imposed by greedy, fanatic
officials who are sitting in top positions in the
Department. So, I would like to request the
Government to come forward to allay our fears
and also to instruct the officials properly who
try to impose Hindi on others. With these words,
I conclude my speech.
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DR. MALCOLM S. ADISESHIAH
(Nominated): Mr. Vice-Chairman, Sir, I
rise to support the Appropriation (No. 3)
Bill and I would like to make the
following comments' on this Bill.

First, I would like to call our collective
attention to the fact that in this. Bill we
are appropriating Rs. 55,220 crores. Our
Gross National Product last year 1979-80
was Rs. 80,000 crores and it must have
gone up since because of inflation. But,
taking this Rs. 80,000 crores of last year
*d comparing it" with the Rs. 55,000
crores that we are appropriating this year,
I would "simply want all to note that in
effect 70 per cent of our Gross National
Product is what w, are talking about. We
are not going to spend all the 70 per cent.
There is some complication in this. But
the total in this Bill is the equivalent of
70 per cent of gur Gross National
Product.

Now, Sir, the second thing to which I
would like to call the attention of the
House is that behind this Appropriation
Bill is something like over Rs. 3,000
crores of direct taxes and something like
Rs. 13,000 crores of indirect taxes that
have been approved already by the othe;
House, that is, the Lok Sabha, that is to
say, 18.2 is in direct taxes and 80.8 per
cent in indirect taxes, making a total, as
the honourable Member speaking earlier
said, of 18.6 of ou, Net National Product
that is included here as total taxation.

I would like to refer here to four items
in the Appropriation Bill which are the
largest items. The largest item is
"Repayment of Debt". It appears after
item No. 43 and it is Rs. 26,988 crores,
that is to say, about 50 per cent of th,
Appropriation Bill that we are about to
pass is going for the repayment of debts
and we should really add to this the item
called "Charged—Interest Payments"
which is Rs. 2,597 crores. W, then get
really about Rs. 28,000 crores which is
over half, which is about a little
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more than 50 pe cent of the total in t'he
Approj nation Bill. Now, Mr. Vice-
Chairman, Sir, I yant to say to you and
through you to theTlouse and to the
Finance Ministry that I believe that we s
lould really have a good discussion 01 e
day in this House and in the other 1 "ouse
on our mounting public debts. I have
never seen anything on this m an,
government publication. I thi Ik we shou”
speak about our public lebt which, is
growing so vast, and ° bout hat its effect
on our investmen is, what its"effect on
our production is, what its effect on the
inflationar r situation is and, above all,
what it.' effect on our children and
grandchi dren, our coming generation is.
New this fs all that I want to say gn th<
first largest appropriation here which is
"Repayment of Debt".

The second laigest appropriation item
is from item 20 to item 25 which deal
with  the defence  appropriation
amounting to Rs. 500 crores. Now, I
only want to ask here whether our
defence appropria ions are subject to th,
kind of detai ed civilian review, civilian
financial eview, by the Ministry of
Finance and by the various audit offices
that w e have in any other department of
an; Ministry of the Government, with all
the caveat that we would like to i lake
with regard to the security con.'
iderations in our country. But wh *t is
involved here is next to the ite n
"Repayment of Debt" is th, la' gest
appropriation item, from "tern 2( to item
25, that is, on military expenditure,
amounting to Rs. 3,500 crores. I just
want to ask the Finance Minister
something about the procedures and
review of this item by civilian
authorities. The third large item here is
relating to Posts anj Telegraphs—Items
17 ty 19 —appropriating Rs. 1500 crores.
Again, I ask the question. I ask: Whereas
th, Railways are subject to such detailed
stuc y and review as a separate item, I do
not think we are paying attention as a
House to the Posts and Telegraphs which
has such a large appropria .ion".
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The last large item to which I call
attention is in Item No. 42 relating to the
Ministry of Finance itself. What is this
"Other Expenditure of the Ministry of
Finance" which is stated here, amounting
to Rs. 1200 crores? Look at Item 42.
There is a kind of curious division
between Revenue Account and Other
items 6f*gS5endi-ture which amount to
Rs. 262 crores as Charged and Rs. 903
crores on Capita] account. What is this
'Other expenditure'? Probably it is very
clear to the Finance Ministry; it is not to
me.

Mr. Vice-Chairman, ho, many
minutes have I got?

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): You,
time is already over. Anyway, you can
take 5 or 7 minutes more.

DR. MALCOLM S. ADISESHIAH: I
will take five minutes only.

Looking at the smaller appropriations
after these 4 big appropriations —we
have on Agriculture and Related Items; I
add them up to Rs. 22,000 odd crores, I
am rounding off crores—I would like to
know whether there is a kind of balance
between this appropriation and what the
States are doing in relation to our
priorities within the agricultural fields,
such as the new emphasis we are giving
to the pulses and oil-seeds, and so on, and
what the Centre is doing here. What is
behind this item related to what is being
done in the States—in my State, fo,
instance? I have o"een studying the
Budget of my State that is why I am
asking the question.

Secondly, on irrigation there is an
appropriation of Rs. 70 crores. Our
whole high-yielding variety programme
is a function o'f Irrigation, and I look
forward to the "day when programmes of
high-yield variety will also become a
parf of rain-fed, dry agriculture, which
will lead to a nearly 50 per cent increase
of our production.
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[Dr. Malcolm S. Adiseshiah.]

Now, about Foreign Trade, with an
appropriation of Rs. 470 crores I ask the
game question: whether there is an, study
being made and action being taken on
subsidies, not only because it is wasteful but
also because the United States in two of its
recent actions has imposed countervailing
duties on ou, ready-mades, textiles, and
industrial ~ fasteners. Sy, the subsidy
programme needs to be reviewed not only
because, I believe, we cannot afford it but
also because it is going to hit back at us.

I have similar questions to ask with regard
to petroleum, chemicals, etc., whose
appropriation is Rs. 700 crores, and we know
there is going to be an out-flow of Rs. 3000
crores.

A word aP% Education, where, I hope

very much, the Education Ministry will mov,
more int, the coordinating standard setting
area than on operative education and expand
the only programme which belongs to the
poor majority—Adult Education.

May I end, Mr. Vice-Chairman, with my
familiar question? M, familiar question is
this. I see that in the Appropriation Bill,
Parliament is discussing and voting on Rs.
19,000 crorPs and Parliament is voting but
not discussing on th, Consolidated Fund on
which it can vote and wfilch it cannot debate;
it votes without debate...

SHRI NARASINGHA PRASAD NANDA
(Orissa): Almost two thirds is not voted.

DR. MALCOLM S. ADISESHIAH: That i,
the point I ani making. Thank you very much.
Mr. Vice-Chairman, Parliament which should
control the power Of the purse. I think, is not
controlling more than one-third of !t; every
year the Consolidated Fund is growing. Now,
Mr. Vice-Chairman, I myself believe that this
is a British, colonial left-over of Budget
presentation. We should scrap it and de-Vise
something like a 'Swadeshi'
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Budget. Secondly his 'Consolidated Fund'
does not make any sense, because when I look
at the items, I would like to ask the Finance
Minister really, has he got some criterion
under which he has put some items under the
Consolidated Fund and other items as voted
by Parliament? I must say that for the life of
me I cannot accept this division except on two
items, the amounts being given to the States
which are very large sums as decided by th,
seventh Finance Commission and approved in
Parliament, , there is no question of now
rediscussing it. I can understand that. I can
understand  th, President o'f India's
appropriation being under the Consolidated
Fund and not being discussed by Parliament
but just being voted. On the othe, hand, I do
not understand the principles behind which
the division is made between certain sums
which go under the Consolidated Fund not
voted by Parliament. Even voting by Parlia-
ment has become a very poor show this year
because the guillotine fell much faster on the
process Of discussing the budget and the
demand for grants. Therefore, my question is
whethe, this distinction that we are making
between the Consolidated Fund and Voted by
Parliament which is ,n heritage of British,
should not be scrapped and some more under-
standable and rational system and
Appropriation Bill be presented to us. Thank
you.

SHRI NARASINGHA PRASAD NANDA:
Mr. Vice-Chairman, Sir, by presenting a
make-believe budget, the hon. Finance
Minister has proved his ingenuity beyond ,
shadow of doubt. He wants us to believe mat
a; a result of this budget provisions and
allotments made under the different Heads in
the Appropriation Bill which have been
properly explained by Dr. Adiseshiah right
now, th, production and productivity will
increase, infra-structure guch as power, coal
and transport will steadily be better, prices
will be held under effective check and so
on cad so tarfb,. Sir,



265 Appropriation

like a quack. he has prescribed only
symptomatic treatment. fo, the very deep
economic i Is and yet hoped to restore the heal
h of the economy. He does not treat the
problem as an expert doctor going t, the very
root of the illness si ggesting radical and
permanent cure. Sir, more than a month
has elap:ed between the P™" sentation of the
budget and the consideration of th 3
Appropriation Bill. "Proof of the P idding is in
eating", thus goes the sa ing. It is not possible
to cover ,ll 'he aspects in a short span of 15
minu'es. [ will, therefore, confine myself ta a
few instances in order to prove he hollowness
of the tall claim made by the hon.  Finance
Minister. For ir. stance, take th, large
concessions o' if you like to call them, the
package cor cessions given to industry, trade
aid commerce in the budget proposal;.
Only recently, the Finance Min'iste  himself
has lamented that aTl'Trts  ;ood proposals
have not been well-received by the industry,
trade and commerce. He is so unhappy. He
says that his expectations hav, been believed
by industry, trade and comm ;rce. Therefore,
he is showing them red eyes. He tells
them, "If you ion't behave, then Ihave to,
take the 'danda." That is what he said in
the Lok Sabha. He did not use thi se words.
I am expressing his fee ings. He used some
other word. Ntw, fet us take another
example. Whai about the effective check
on the g (Hoping prices?  Last year, the rate
>1 inflation touched a record high of 0 per
cent. And this year, the trend j; noticeable
even afte, the Budget is prasented. Today in
the very first hour itself we were discussing
how the prices are  rising. though
there is a difference of opinion why the prices

are rising, there is no disagreement ano,gst
us as to the rise in prices. The reasons
may be assigned diffe -entry by

different people, but tie prices are
rising. And if this trend persists, then there is
no doubt that by the end of this financial year,
this will touch at least 30 per cent. la
February, you have paid one jnjtahient of
dearnefs allow-
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ance to the Government employees And
'from 1st May, you have giver another
instalment, ,nd it is so rapidly increasing that
you do not know yourself as to how many
instalments you are going to pay to the
Central Government employees. Apart from
any other economic consideration this is only
an instance as to how these issues are so
inter-connected that if the prices rise, they
will affect al kinds of people. And I am only
illustrating this payment of instalment of
dearness allowance which is paid from the
exchequer and ™ which, of course, you have
not made any provision in the Budget or in
your Appropriation Bill. And you may be
required to pay many more instalments of
DA because the trend in price ris, is such that
it is likely to touch 30 per cent.

Coming to the deficit, Sir, what was the
deficit shown in the Budget? A deficit of Rs.
1400 and odd crores is said to be the deficit in
the Budget. Sir, I humbly submit that similar
claims were also made by the previous
Finance Minister when he presented the
Budget last year. And you saw how the prices
rose. They rose by 11 per cent within a period
o'f one week, and subsequently rose upto 20
per cent. And this ear, the deficit has been
put at Rs. 1400 and odd crores. And I believe
that by th, end of the year, this deficit will not
be less than 3,000 crores of rupees. For want
of time, I am not going to elaborate it. But
during the general discussion on the Budget,
Members had pointed out this to the hon. Fin-
ance Minister. But the Finance Minister feels
that he would be able to effectively keep this
deficit within th, reasonable level of Rs. 1400
crores. Unless som, miracle happens, unless
some law of nature helps the Finance
Minister, | have grave doubt; whether h, will
be able to limit this deficit to Rs. 1400 crores
which he estimated in his Budget. I have a
feeling, ,s I said earlier, that this deficit it the
end of the year ill go
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beyond Rs. 3000 crones. And because
of capital mobilisation and because of
injection of more than Rs. 5000 crores
into the economy, Sir, the problem will
be that there will be a high rate o'f
inflation and we will be sitting as if on a
volcano which might explode at any time
and completely bring about a collapse Of
our entire system. Sir, there can be
absolutely no doubt about the trends of
1%0- B about one who refuses'ty read th,
writing on the wall, what are you going
to do? Sir, I Know that Mr. Venitata-
raman is a very eminent economist. H,
has been a Member of the Planning
Commission and his reputation as an
e“°nomist is well known. But it is not his
reputation that will help us. It in not the
eminence of an economist that iH help
us. He has to deliver th, goods. The
question is, is h, able to inspire
confidence in that section of the people
in whom he ha; reposed complete
confidence? Does he find an, initiative in
the industrial circle, in the trade circle, in
the commerce circle? Have they taken
the inspiration? Are they doing anything
either t; help in the restoration of the
health of this economy (r are they doing
anything which would show that they
have also good intentions and they ar,
prepared to co-operate with the
Government? The point is that you are
trying to fix a square peg in a round hole.
The time has come when we have to
seriously consider these things. I am not
blaming the Finance Minister himself.
He has his constraints, the constraint of
the system, the constraint of the
economic policies that we hav, adopted. I
am not blaming him personally. But the
time has come, as Dr. AdiseshialT has
rightly pointed out, when we have to con-
sider all these things. I mean unless you
treat us as children, you would not be
closing your ears to even constructive
criticism w, are only voting for Rs.
19,000 crores, more than Rs. 36,000
crores are from the Consolidated Fund,
that means about two-thirds of the
expenditure we have *0 right to vote,
one-third of
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the expenditure we do vote, but as he
righ% said, much of it is guiuo-tined.
What is then actually discussed in
Parliament? You have an expenditure of
more than Rs. 55,000 crores. In real
effectiveness how much of this amount
$o w, discuss on the floor of the House?

Dr. Adiseshiah has raised the fun-
damental question whether we will go
about this colonial system of accounting,
setting expenditure against revenue and
then coming with an Appropriation Bill,
putting some" figures here and there,
according to the needs. Our expenditure
requires a scrutiny by civilian authorities
and that Parliament is not able to do it So
we must fix some means and some way
out must be found by which this
expenditure can be scrutinised. O' course,
I know, the Finance Minister will at once
say that they have got the Public
Accounts Committee and the Public
Accounts Committee can go into this
question in detail. But we know the scope
of the activities of the Public Accounts
Committee constituted by Parliament and
the Public Accounts Committee does not
satisfy all the requirements which have
been rf .se& by Dr. Adiseshiah very
rightly.

Now, Sir, I was telling you about the
trend of 80s. If you really want— I mean
not as a slogan—to deal with the problem
of poverty, if you really want to deal with
the problem of un-emplyoment, if you
really want to bring about socio-
economic transformation through the
process of a bloodless revolution, if
revolution can come without blood, then
you have to do some basic thinking about
your entire approaches to the finances of
the country. And, if you do not do that
and if you do not select a particular
direction, if you do not know your
manzil, the ultimate goal, which you have
in view, this kind of thinking with the
problems like a quack and undertaking
symptomatic treatment will not yield any
tangible results.

Sir, I honestly feel that the capitalist

system is now collapsing. We have
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to build a new system, a scientific
system whereby we can bring real
socio-economic t ansformation. 1 am
not developing that point for want of
time. I have just given an indication that
the trend ¢ f 80s is that capitalism is
going to c llapse and unless you take the
warnin..; in time and correct your
policies and programmes you may
fall into tht vertex of this crisis and it
may have very very unpleasant effect on
our s<'ciety, on our polity and on our
ecoi omy. Sir, I will take one more
poii t about the foreign companies
opera ing in the country. Though I
have a detailed note with me on these
foi eign companies, I do not want to go i
ito the details. But you will be
surprised to And,  Sir, that between 19'
3-74 and 1978-79, although the nun ber
of  foreign  companies and their
subsidiaries has decreased numerically,
their assets have increased propoi
Lionately. Take for example, Sir, in
the year 1973-74, the total assets of t
iese companies were to the tune of Is.
1363.7 crores and in the year 1978 79,
the assets  have gone up to Rs. 1706.6
crores, notwithstanding the MRTP
Act, notwithstanding the Foi sign
Exchange and Regulation Act,
notwithstanding the licensing policy of
the  Government and other policies to
restrict these foreign companiei and
their subsidiaries in their trad > and
commerce  in our country. H; s the
Finance Minister suggested an ' measures
to  check this growth of t le foreign
companies in this country I T would
humbly submit, Sir, the answer is
emphatic no. You can reilise how
seriously— it is very unfor unate that I
have to say so—the Government is
taking the recommendations of the
Sachar Committee on Compf ny Law.
The Sachar Committee made its
recommendations for amendment (f the
Company Law and MRTP Act a long
time back. It is pending with t le
Government which came seven mon.hs
back and till now the Government has
not applied its mind to the
recommendations  of the  Sachar
Committi ¢ on the amendment of the
Company Law MRTP Act and the
Finance Mil aster has suggested
nothing. Hg he 3 not dona anything
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to show that the Government really
intends to implement the recommen-
dations of the Sachar Committee.

Sir, I had some more points to submit
but I shall leave some of them to be
developed by my learned friend Mr.
Dhabe. With these words, I conclude.

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI): Shri
Handique, not here. Shri Roshan Lai, not
here. ,Shri Krishna Nand Joshi,

! gooriaee Wt (SHT gEW) ¢
sing, ¥ wm oifames faw A

qiiE § wer gwt § W17 ag @0
argn 3 & gwie faw ddl o A
qyg AR GT UF qaA awe qu
faqr & | Tad Awe AW HWI WT
¥, w130 avs & @ogm gE €
Fw A8 3, wu wd 2EF 7@ E
zmxm:nwﬁrmmaﬁ
Z  #faa sedt § 3§ ©T nEEE
At gur 1 gwe fEm wE ot
3 wrF wer § wgr f¥ ma grew
AT awiE fEad @ WEARF I
FEl 7 awa & a7 W WMAAR
Fay I 9EA 1 gW SeHIZ g
fa s o7 SWIE I AT
Yo sATA 0 WX WY W AW
#TaR | gEe ®W W AT F1 faw
& A groar g\ faao
el § GETT FAT AGT AEF
fomdr @vwii #1 @wg . AF
« 7% | #g 3w g f& iR
F AR ¥ L AwA FT AT
qar o @ g, afsw ag @wiw
FeamaTat w1 3F § aE @ oar
@ & faadr asg & shmi &
@ & AT w1 st aw T g
SYET TTaA &9 gWT § ) Afaw
uFd) WA @ aiw & gqm§ w7
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i ufrer ¥ @ 3@ g
mr'agwn for &% | ww
FgA g0 ggear Fdr § fw
Figg @7 & A § =
(i 1 e § @y gu swEmad
fear nmar & fo 3= @7 @@ @
¥ fag waws sefaEy &1 S
A § T mar §

5%“%’%‘1

"Congress(t) feels deep concern at
the indiscriminate and reckless feeling
of tri es and the depletion of our
forests a id wild life, which upsets the
ecol igical balance with recurring
misery to the people and disastrous ct
nsequences for the country's fu ure.
Projects which bring econor dc
benefits must be so planned as t 1
preserve and enhance our natural
wealth, our flora and fauna."

AT ATz, TTAATERY WgErRd, 9
wigur 9% & T own g fE
@7 97 T4 fau gravws FEanEt
#F1 ATl W A7 GHEAT A7 419 8
f&@ oft s F W ¥ o
WEEE & F10 uF FHer A fawio
gmr 2 fomi onfm =i &
fect Jaedn Tu% Jgwia § A
IGF TH A WK TRY F |

"To review the existing laws on the
subject >f environmental protection at
tile Central and State levels and
ecommended legislative  measures
required for ensuring environmental
quality.

To recommend appropriate and
adequate machinery in Government
both at the Central and the State levels
for improving environmental quality
and to maintain ecological balance..."
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a7 AT FAL aar wE IR
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W g ovAg wmm # fs o zeer
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Auge & 1 IRE weAr foOE § oS
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A% I gazAr 41 | 2T WA
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45 9T 2z w1 fagw am aqf
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y, A 8§ HY FN T eAW
grefya T8 AT AR IR
gdzar gewrgw H gE, afq i
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far @ & | v ad 3@ A%
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§ IaHT HTWO FIAT WAT HIAF
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gqauTEss Aged, & oF |
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§ sSa% qE Az FT I faew
IF T KT AT AT F A gwrO
g7 &0 IAEC § oAgt wnd ot
agl ¥ amy F IAAT OF AWREW
faar o1 1 @ WeAriew ® qag HrdvA
WIE ¥ | GgAT W@ A9« 8Y
TAFGT AT ¥ad An ¥ Faaio
FY AT w1 oFEifEd oAy g o
FaT, AT fgogry W F g
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A aqT {ga fqeeT a@ft g
1 FAfas @ F foc &g
CEC LB CC IR E 2 ) Gl

TS gAY ST A "wrograw foan
a1 f& 8 9 ferdidfzs Sdratm
fwar sraar + waT & 5 39 e
TAFT AGAT |

CF A1 AT Fgwe §F 47 ¥
AT ) GAlGT IT qEWF 7 -
il 2 & fAC 19 @l 1969
F1 AT qAT FAT Hr ¥ gzA4 A
wHATET faat a1 A Fg1 90 fF
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FAT fzar sorar + Afwa geaw 3
frag wfl a& adf a7 war &4
qa THHIZ § fF ag sedt 8 Aed) A
&t wifow w1 o@dfro. L,
| THE VICE-CHAIRMAN  (SHEI
‘ARVIND GANESH ~ KULKARNI):
Prof, Parikh, - - ' SR
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PROF. RAMLAL PARIKH (Guijarat) :
Sir, I woul( prefer to speak tomorrow.

THE VICE-CHAIRMAN (SHRI ARVIND
GANESH KULKARNI): No, no, you start
oday. Then you will get priority. Otherwise
you will not get priority.

PROF. RAML/L PARIKH: The Minister is
not th'"re; the Deputy Minister is not there

And the House is very thin.. I wo Ud
prefer...
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THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
That is  your  choice. The House
stands  adjourned till 11 AM. to-1

morrow.

The House then adjourned at fifty-
three minutes past five of the clock till
eleven of the clock on Wednesday, the
30th July, 1980.



